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(iv) for the Table below the proviso, the following Table
shall be substituted, namely :—

“TABLE

The year for which interest accrues Amount of  intcrest
accruing on a certi-
ficate of Rs. 100

denomination

Rs.
Fitst Year . . . . . . . 13.40
Second Year . . . . . . . 15.20
Third Year . . . . . . . 17.30
Yourth Year . . . . . . . 19.60
Fifth Year . . . . . . . 22.20
Sixth Year . . . . . 25.30

Note:—The amount of interest accruing on a certificate of
any other denominatior shajf be proportionate to the
amount specified in the Table above.”;

(d) for the existing rule 20, the following rule shall be
substituted, namely :—

20, Premature encashment—(1) Notwithstanding any-
thing coatatned in rule 19 and subicct to sub-rulcs
(2), (3) and (4), a c.rtificate purchased on or aft(r the
tstcay of April, 1986 may be prumaturcly ercashed In
any of the followi; g circumstarces, ramely:—

(a) onth: death of the holdcr or both the holders in case
of ioint holdcrs;

(b) on forf.iturc by a plecg ¢ biirg a Gazetted Govern-
ment officcr, whan the pludge 15 in conformity with
these rulos;

(¢) when ordcr.d by a court of Law.

(2) T a cortificate is encesh d ucder sub tule (1) withir
a p.riod of ore year from th- Jat of the ¢ rtificate. or'y
the face value of tha certificate shall b. rayable acc ro ir-
terost shalt br payable.

(3) If a certificate is encashed undcr sub rulc (1) aftcr the
cxpiry of one year but before the ¢xpiry of threc years from
the date of c.ttificate, the crcashmer t shall be 2t a discour t.
On encashment of the ccrtificate, an amourt cquivalert 1o the
faca valu~ of the cortificate tog ther with simple intcrost shall
be payabl:. Such simpls intcrest shall b: calculated on the
face value, at the rate applicable from tirce to t'n+ ‘0 sitg'e
accounts undcr the Post Office Savir gs Account Rules, 1981,
for the complite mouths for which the certificate has been
held. The difd r.1ce between the aforesaid simplc inter st
and the irt rest accruirg urdarrule 9 shall be Coenwd o b
the discount.

(4) If a ¢ rtificate is encashod under sub rule (1) after the
cxpiry of thr e yoarsfrom the ¢ate of the cextificate. the
amount payable trclusive of 1nterest accrucd widvr tule 19
and afier adjustment of discount, shall be os sprcafied i th
Table below for a cortificate of Rs 100 ¢enomu ation and
ala srosdrtioaate rat: for a certificate of any other denomtaa-
tign.
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TABLE
P riod from th: cat~ of the Amount payablz, G-
certificate to the date of its clusive of intr ot
cocashment
Rs.

i )

i

3 years of morc, but lcss than 3 years and 6 months  §232.00
3 yuars and 6 mo.ths or niore, but L ss than 4 years  138.50
4 years of more, but less than 4 years and 6 months  {45.00
4 years and 6 mos ths or more, but kess thar Sy ars 152 00
5 years of mote, but less than 5 years and 6 ponths 159 60
5 years and 6 months or more, but Icss than 6 years ' 66 507

(¢} tn Form i and Form [ A, in the stat¢ment unc(r pars-
graph (1), the hgures**10” skall by onuttcc.
[F.No. 2/28/84-NS (iii)]

Note:—The priz cipal rules were 1ssuce vice G.S.R. 3€9 (E)
vated 24-4-8 and amended vice G.S.R. 751(E)  eted
10-12-82, G.S'R. 25%E) cated 11-3-83. G.S.R. 797(E)
dated 24-10-83 and G.S.R. 715(E) (atcd 4-9-1985.
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GS RNy 195 (R) 11 excorense of the powers ¢onferred
by ez 101 12 of the Government Savings Cettific ws Act,
1939 (46 ot 1959), the Central Government herebv makes
the followiny rules further to amend the National Savings
Certificrtes (VI Tscue) Rule« 1981, namely —

1 (1) These rules may be called the National Sawvings
Certificates (VII Iscue) (Second Amendment) Rules, 1986

(2) Thev <hall come tnto force on the 1st day of Aprl 1986

7 In the National Savings Certficates (VII Issue) Rules
1981, for the exnsting tule 29, the following rule shall be
substitutoa, namely —

70 Premture encashmett —(1) Notwithstanding anv
thiig contamed 1n rule 19 and subject to sub-rule 2) and (3)
a certificate parchased on or aficr the 1st day of April, 1986
may be prematurdly encashed m any of the following cireums-
tances, namely —

(a) on the death of the holder or both the holders it case
of jommt holders,

(b) on frfeiture by a pledge bemng a Gazetted Govern
me 1t Officer when a pledge 1 m conformity with the
provisions of these rules,

(@) when ordered by a court of law

(2) it a ceruificate 15 encashed under sub rule (1) the face
value of the ceruficate shall be pavable after deducung
therefrom di count as spectficd bolow —

(1) 1f the ceruficate 1s cnzashed discount cquivalent to
before the expuv of one year the 1nterest paid or
from the date of the payable undcr  sub-
certificite rule () of rule 19

(u) If the certificate 15 encashed  discount equivalent to
af er the uxp ry of one ye u the difference b tween

but before the expiry of (a) the mterest pad

three years trom the date or payable utler ub

of the certificatc rule () «f 1ule 19
and

(b) simple mterest cal
culated on  the face
velue ot the certifi
cate at the rate appl
cible from time to time
to sgle eecounts under
the Post Office Savings
Account Rules, 1981
for the complete
months for which the
certificate has  been
held

(3) If a ¢ rafizate » en~shed under sub rule (1) after the
expiry fthrec yeir fiomthe dite ot the cortificate th amon nt
payabl. aficr adjustment »f discount <hall by as spectficd n
the Tabl elov —

WA TG HHTET ™

TABLE

Amaunt payable after adyustment of discount on premature
enr<hment of a certificate

Puiod from the date of the Amount payable (Rs)
certificate to the date of 1ts on a certificate of
encashement Rs 100 denomination

3 vears i more but less than 3 years and 6 months 91 5%
3 yedrs and 6 months or more, but less thin 4 years 89 90
4 years or more, but le+s than 4 years and 6 months 88 15

4 years and 6 months or more but less than 5 vears 86 35
5 years or more, but less than 5 years and 6 months 84 45

5 years and 6 months or more, but less than 6 years 82 45

Note —The amount payable atter adjustment of discount
on a certificate of anv other denomination shall be
proportionate to the amount specified mn the Tdtle
above

(4) Notwithstanaing anything contained m sub-rule
(3), where a certificate has been purchaced on or after
the 1st March, 1983, by or on behalf of an mdividual
specified n the proviso to rule 8 and payment there-
for has been made 1 any ot the modes specified 1n
the said provico, the amount payable on encash-
nient of suct certificate aficr the expiry of three yeors
from the date of the certificate after adjustment of
discount, <hall be as specified n the Table below —

TABLE

Amount pavable after adjustment of discount on prematurc
encashment of a ce1tificate

Puriod from the date of certifi- Amount payable (Rv)

cate to the date of 1ts encashment on a certificate of
Rs 100/- denomuna-
tion,

3 years or more, bt loss then 3 vears and 6 1 vths 88 15
3 vears and 6 months or more but less than 4 years 85 85
4 yedrs or more but less than 4 vears and 6 months 83 45
4 yeart and 6 mionths or more but less than 5 voars 80 90
5 vears or more but less than 5 years and 6 months 78 25

5 years and 6 months or more but loss than 6 vears 75 45

Note —The amount payable af (r adjustment of discount on
a certificate of an oth r denommation shall be pro-
portionate to the amount specified 1n the Table above

[F No 2/28/84-NS (V)]
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Note —The principal rules were published vide GSR 310
(k) dated 24 4 81 end cm¢nded v de G SR 752 (E)
adted 10-12 82 G SR 260 (E) dated 11-3-83 GSR
798 (F) dated 24 1083 and GSR 716 (k) dacd
4985 and GS R ™o 85(C) dated 3-2 86.
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